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The

Compensatory Afforestation

Fund Rules, 2018

excrcise of the powers conferred by sub-section (

tion Fund Act, 2016 (38 of 2016), published (he d,rf
les. 2018 vide the Government of India in the Mim“"y?
tification number G.S.R. 172(E), dated the 16th Fchma: ;,
11 Section 3, sub-section (i), dated the |7L{'Z
ns from persons likely to be affected (hmb’ ,
ch copics of the Gazette containing the Saié

Whereas, the Central Goy crnment in
ompensatory Afforesta

Section 30 of the ¢
Compensatory Afforestation Fund Rt
Environment and Climate Change no
2018, in the Gazette of India, Extraordinary, Par

February, 2018 formviting objections and suggestio
ate on whi

before the expiry of thirty days from thed
notification were made available to the general public;

azette in which the said notification was published, were madgf

And whereas, copies of the G
available to the general public on the 17th February, 2018; ;
And whereas, the objections and suggestions received in respect of the said draftrules “ﬂlhx.

ave been considered by the Central Government;
Now. therefore, in exercise of the power conferred by sub-section (1) and (2) of Section 3/
Torestation Fund Act, 2016 (38 of 2016), read with Section 22 of the

of the Compensatory Af
General Clauses Act.1897, the Central Government in consultation with the State Governmer|

hereby makes the following rules, namely—

the specified period h

1. Short title and commencement.—These rules may be called thc);
Compensatory Afforestation Fund Rules, 2018. f
2. Definitions.—(1) In these rules, unless the context otherwise requires,— |

(@) “Act” means the Compensatory Afforestation Fund Act, 2016 (38 of

2016):
(b) *“annual plan of operation” means

!

the annual plan for physical aCtiVities%

and financial provisions approved by the National Authority or Statcf

Authority as the case may be, which describes milestones, conditions|

for success and explains how, a strategic annual plan will be pu

uring the financial year in given budgetary term, ang,
mated cost, basis for cost

nd time schedule of each’

into operation d
containing inter alia, brief description, esti

estimation, agency identified for execution a
activity to be executed from State Fund during a year;
(c) “Form” means a form appended to these rules;

(d) “section” means a section of the Act;

(¢) “third party monitoring” means monitoring and evaluation of work
executed from National Fund and State Fund by the parties which areE
external to a project’s direct beneficiary chain and management structur
having no conflict of interest on parameters of evaluation as determined

by the National Authority over and above the baseline to assess whethef}

1. I;gg(lét)rydc;f EdnvAironmexll(t), I~‘20rest and Climate Change (Forest Conservation Division), Noti. No. G.Sk
, dated August 10, 2018 and published in Gazette of India, Extr ion 3(i), dat
10th August, 2018, pp. 27-52, No. 562. v Exia, Part I Secton 30
(30]
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desired social '
SEEE S » €nvironmental : :
undesirable impacts avoided: or other impacts are being achieved and
() “Village Fore , '
constituted for SjtoinI:/I;:ragfmem Committee” means a commiltee
es
the State: management by the competent authority in
(g) “working plan” m
approved gy the C(;amns the Management plan of forest land prepared and
Code published by t}? et;?t fl"thomy under the National Working Plan
Change for SUStainab1: inistry of Environment, Forests and Climate
management of forests and biodiversity in India;

2) The words a :
. th(e L ot the IndiaEsz);g;es[ilons used and not defined in these rules but defined
1972 (53 of 1972), the Fore ct 1927 (1'6 of 1927), the Wildlife (Protection) Act
Diversity Act, 2002 (18 of Z‘é(?"“servatlon) Act 1980 (69 of 1980), the Biological
Forest Dwellers (Recogniti 3) and the Scheduled Tribes and Other Traditional
made under these Act;g slhl:lrl1 ﬁf Forest Rights) Act, 2006 (2 of 2007) and the rules
ey At GBS, ) ave the meanings respectively assigned to them in

M .

< cerdi altljl%sment of National Fund.—The National fund shall be managed

lg' F provisions of the Government Accounting Rule, 1990 and the
General Financial Rules, 2017 as applicable from time to time.

h4. Maqagement of State Fqnd.—The State Fund shall be managed according
to the provisions of the State Financial Rules or any such rules applicable from
time to time in a State.

5. Manner of utilisation of net present value.—(1) The monies received
towa.rds nfat present value deposited in the State Fund shall be used in the manner
provided in sub-rule (2) and sub-rule (3).

(2) Not less than eighty per cent. of the monies referred to in sub-rule (1) shall
be used for following activities for the forest and wildlife management in a State,

namely—
(a) assisted natural regeneration;
(b) artificial regeneration ;
(c) silvicultural operations in forests;
(d) protection of plantations and forests;
(e) pest and disease control in forest;
(f) forest fire prevention and control operations;
(g) soil and moisture conservation works in the forest;

(h) voluntary relocation of villages from protected areas;
(i) improvement of wildlife habitat as provided in the approved wildlife

management plan or working plan;
(j) planting and rejuvenation of forest cover on non-fores

wildlife corridors;
(k) establishment, operation and maintenance of a

veterinary treatment facilities for wild animals;

t land falling in

nimal rescue centre and
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(1) supply of wood-saving cooking appliances and other forest prog
saving devices in forest fringe villages as specified by the N:uj((”(.
Authority from time to time: "l

(m) management of biological diversity and biological resource,

Explanation—In cases where funds towards wildlife manageme
and conservation plans are specifically collected and deposited in S(;,;n
Fund, then the sahe shall be spent for wildlife management in Spcciﬁez
wildlife area and not from the net present value.

(3) Not more than twenty per cent. of the monies referred to in sub-rule (1

shall l?e util‘isc.d for strengthening of the forest and wildlife related infrastructure,
capacity building of the personnel involved in utilisation of State Fund namely—

(a) establishment, up-gradation and maintenance of modern nurseries and
other planting stock production facilities for production of quality
planting materials:

(b) promoting conservation, sustainable use and documentation of
biological diversity including preservation of habitats, conservation of
land and folk varieties and cultivars, domesticated stocks and breeds of
animals and microorganisms and chronicling of knowledge relating to
biological diversity.

(c) purchase and maintenance of equipment or devices used for
communication and information technology for the purpose of
protection of forest and wildlife;

(d) construction, up-gradation and maintenance of inspection paths, forest
roads in forest area, fire lines, watch towers, check posts and timber
depots;

(e) construction of residential and official buildings in forests for front line
staffs deployed for protection of forest and wildlife;

() casual engagement of local people or labours to assist regular staff of
State Forest Department for works for protection of forest and wildlife
undertaken from State Fund;

(g) survey and mapping of forest areas for forest fire control, compensatory
afforestation works, soil and moisture conservation, catchment area
treatment and wildlife management for preparing annual plans to be
executed from the State Fund;

(h) independent concurrent monitoring and evaluation and third party
monitoring of various works undertaken from State Fund;

(i) publicity-cum-awareness programme and exhibition on the various
schemes being implemented by the State Authority from State Fund;

(/) production and distribution of quality planting material through certified
nurseries at subsidised price for promotion of trees outside forests on
Government lands promoted by State Government;

(k) forest certification and development of certification standards:

Provided that in case the activities referred to in sub rules (2) and (3)
are to be undertaken in the forest land under the administrative control
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of the Forest Department of St
shall be carmied out as per the

ate Government, then the said activities
. working plan:

Provide , g plan

ided further that the said activities

control of State Forest T activities over forest land under the
managed as per tl rest Department of State Government and being

¢ ‘ < » e ’ N . . = - ¢ - - [ =
the Gram S:llhh'n nL ':t""hl)gpl"n shall be taken up in consultation with
may be, and sh"nll }' »mdgc Forest Management Committee, as the case
Tril')c\ y ()”(m )]( 'lllnj(jnx(ull:ln(-c with the provisions of the Scheduled
Rights) Act 7()(;( (';‘(l""‘z’“ill Forest Dwellers (Recognition of Forest

. » <06 (2 of 2007) and the * 1al §

/ YA Y e - ]L 4 ] o C
wherever applicable: guidelines issued thereunder.

Provided also that i :
areas not L‘(\\'cf(c l‘:m in case the said activities are to be undertaken in
P mlés 2 ( )i)’ the approved working plan then activities referred to
Gram S'lhlln ;) ‘\1/“; (3) s!mll be taken up in consultation with concerned
faviine l'lir"-d'r Village Forest Management Committec or any authority
i,; Cor:qg“ ':s 1cl1(?n over that area, as the case may be, and shall be
Traditi~on:;nfgt Wltg the provisions of the Scheduled Tribes and Other

al Fores s :
T .l .wcll.ers(Rccognmon of Forest Rights) Act. 2006 (2
= and guidelines issued thereunder, wherever applicable.

(4) The monies referred to in sub-rule (1) shall not be used for following

activities,

(a)

(b)
(c)
(d)

(e)

¢9)

(h)

(@)

namely—

payment of salary, travelling allowances. medical expenses,
regu.lar. contractual and casual employees of the State Forest Department
for implementing programmes in various forest divisions undertaken
from the State Fund,

undertaking foreign visits;
payment for legal services for defending cases filed in Tribunals or

Courts not related to the management of State Authority;
of vehicles or staff cars for officers and heavy v
Forest Department for implementing programmes

in various forest divisions undertaken from the State Fund;
construction of residential and official buildings for officers above the
Forest Range Officer of the State Forest Department for implementing
programmes in various forest divisions undertaken from the State Fund:
Jeasing, hiring and purchase of Jand for afforestation purposes;
purchase of furniture, office equipment, fixtures including air
conditioners, and generator sets for residences and offices of the State
Forest Department for ogrammes in various forest

divisions undertaken from t

mandatory afforestation as pe
created by commercial felling of trees for revenue ge

under working plan prescription; ' o
servation and other activities

undertaking forest and wildlife con
undertaken under other schemes of the Government for the purpose

etc. to

purchase rehicles and

machines for the State

implementing pr

he State Fund;
r the working plan in the forest in blanks
neration undertaken
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of part financing the scheme for completing left over work, .
complementary works of such schemes; b
(/) establishment, expansion and up-gradation of zoo and wildlife safay;.
(k) providing financial support, either by way of grant or equity to existi!n
or for setting up new forest corporations, boards, etc. :
Explanation 1.—While preparing the annual plan of operation fo,
activities referred to in this rule,—

(a) priority shall be given to undertake identified activities in those

villages which have been affected due to diversion of forest lang:

(b) priority shall be given to undertake those identified activitieg

which has employment potential for local communities and
creates community assets for the benefit of local community;

(c) afforestation and plantation of indigenous plant species shall be

undertaken in consultation with the local community dependent
on forest.

Explanation 2.—The mixing of the monies received towards net
present value shall not be allowed with any other state schemes under
implementation from any other budget either for capital or spill over
works and the works undertaken under sub-rule (2) and sub-rule (3) shall
be on standalone basis and there shall not be any duplication of permitted
works under different components.

6. Utilisation of interest accrued on deposits in State Fund.—The interest

accrued on monies in the State Fund shall be used in the following manner:—

(a) not less than sixty per cent. of the interest transferred to the State Fund
and further accrued on the amount available in the State Fund referred to
in sub-rule (1) shall be spent on activities for the purpose of conservation
and development of forest and wildlife namely—

(i) to offset the incremental cost of compensatory afforestation and
penal compensatory afforestation at the increased wage rates;
(if) to offset the incremental cost of catchment area treatment plan at

the increased wage rates;
(iii) to offset the incremental cost of wildlife management plan at the

increased wage rates;
(iv) for disbursement of salary and allowances of members and staffs,

both regular and contractual, of the State Authority;
(v) for disbursement of sitting fees and allowances to nominated
members of the State Authority;
(vi) activities referred to in sub-rules (2) and (3) of Rule 5;
(b) not more than forty per cent. of the interest transferred to the State Fund
and further accrued on the amount available in the State Fund shall
be spent for the non-recurring and recurring expenditure of the State

Authority, namely—
(i) management of office establishment;
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(”) office equi :
pment mcluding com . .
: puters and per
maintenance for the State Authority; peripherals and 1ts

(iif) hiring of staff ¢
a
State Authority; rs for the use of the officers and officials of the
(iv) hirin T
residin(;ff: buflldmgs on lease for the office establishment and
(v) other co S.O the.Ofﬁcers of State Authority;
the apprgi::lge?qes for management of the State Authority, with
(vi) any other ac: ,the steering committee of the State Authority;
referred to in‘“‘ly) for management of the forests and wildlife not
steering comr:;tt-emletf (}3) 2nd (3) with the prior approval of
e of the State Authori i '
: Iannual plan of operation. ority and included in the
xplanation.— :
- thi rggnlioe’;. n lghnder no circumstances mixing of the interest accrued
budget either f e'State Fund shall be allowed with any other State
under this rul or capital or spill over works and the works undertaken
dilicats fe shall. be on standalone basis and there shall not be any
plication of permitted works under different components.

' 7. Appointment of Chief Executive Officer of National Authority.—The
Chief Executive Officer of the National Authority referred to in sub-sectior'l (5) of
Section 8 shall be appointed on deputation basis for a period not exceeding five
years under Central Staffing Scheme of the Ministry of Environment, Forest and
Climate Change. ’

8. Apppintment of Officers of National Authority.—The officers referred to
in sub-section (4) and sub-section (5) of Section 9 shall be appointed on deputation
basis from the Central Government, State Government or Union territory under
Non-Central Staffing Scheme of the Ministry of Environment, Forest and Climate
Change.

9. Appointment of Chief Executive Officer of State Authority.—The Chief
Executive Officer of the State Authority referred to in sub-section (7) of Section 10

shall be appointed on deputation basis for a period not exceeding five years by the
State Government.

10. Appointme
sub-section (4) and sub-section (5) of Section 1
basis by the State Government.

11. Pay and allowances 0
9 and 10 shall be entitled to such pay an
equivalent officers of the Central Government of Group ‘A’.

12. Pay and Allowances of Officials.—The officials referred to in
sub-section (5) of Section 9 and sub-section (5) of Section 11 and appointed on

deputation basis shall be entitled to such pay and allowances as are admissible to
the equivalent officials of the Central Government of Group “B” or Group ‘C’, s

the case may be.

nt of Officers of State Authority.—The officers referred to in
1 shall be appointed on deputation

f officers.—The officers referred to in Rules 7, 8,
d allowances as are admissible to the
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B l}. Pay and Allowances of Officials appointed on Contract Basis -
officials referred to in sub section (5) of Section 9 and sub-section (3)01‘9 '\ e ]
and qppuinlml on contract basis shall be entitled to such pay and « I-l( it %f“”n Y
specified in their contract. P

- ?4. Sitting Fees and Allowances of non-official Members.—(1) Th
n_lh.cml members of the National Authority and State Authority H.h'ZIH be '1iel .
sitting fees and allowances, for attending the meetings and ‘f'(';r any ()trl:(cr( S-UCh
assigned to them, as may be specified in the order of their zlppointmc'm s

1 _(2)Thc sulm.g fee f’nld allowances to be paid to the non-officials member of th |
National Authority referred to in the sub-rule (1) shall be paid from the Natio Fc
Fund as provided in sub-clause (i) of clause (b) of Section . e

- (3&1 he s'mmg fee zm'd allowances to be paid to the non-officials member of the
State uthority referred in the sub rule (1) shall be paid from the interest referred
to in clause (a) of Rule 6.

15. Selection of non-official Members of National Authority.—(1) The
Central Government shall seek nomination from various Ministries or Departments
of the Central Government, State Government and Union territory Administration
for non-official members of National Authority.

(2) The Ministry or Department referred to in sub-rule (1) shall forward the
names of the non-official members with full credentials for consideration to the

Central Government.

(3) The non-official members T
India holding a Bachelor’s Degree
in related field having work experience of te
the Central Government, State Government,

d Research Institute or University.
ferred to in sub-rule (1) shall not be employees

eferred to in sub-rule (1) shall be resident of

from a recognised University or equivalent
n years in the related field in

Non-Government Organisation,

Recognise

(4) The non-official members re
of the Government:

Provided that educational quali
and the Schedule Tribe nominee may
mendation of the National Authority.

16. Selection of non-official Members of State Authority.—(1) The
Department of the State Government dealing with forests shall seek nomination
from various Departments of the State Government, Of Union territory
Administration for non-official members of State Authority.

(2) Departments of the State Government, District Administration of the State
or Union territory shall forward the names for the non-official members of the State
Authority with full credentials to the Department of the State Government dealing

with forests for consideration.

(3) The non-official members referred to in su
India holding a Bachelor’s Degree from a recogni
in related field having work experience of ten years

fication and experience for the Scheduled Caste
be relaxed by the Central Government on

recom

b-rule (1) shall be resident of

sed University or equivalent
in the related field 1
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s Central Governme e (O
the C == um: State Government, Non-Government Organisation
Recognised Research Institute or Ulli\’crsity !
(4) The non-official membe

rs referred to in sub-r '
o7 \ sub-rule )
employees of the Government: A SHOUE ok B

vided that education: al; ;
Provi educational qualification and experience for the Scheduled Caste

and the Schedule Tribe nominee n:
‘ i . ay be relaxed by the St .
recommendation of the State Authority y the State Government on

17. Selection Committec,E(l) The Se
of eligible candidates for appointment of
Authority shall comprise of the following

lection Committee to prepare the panel
non-official members of the National
namely—

(1 Segetary, Ministry of Environment. Forest and -Chairman;
Climate Change, Government of India

(i) One Secretary from any other Ministry of the - Member;
Central Government to be nominated by the

Ministry of Environment, Forest and Climate Change
Government of India ’

(iif) One .Chief Secretary from the State Government to be -Member;
nopnnated by the Ministry of Environment, Forest and
Climate Change, Government of India

(iv) Director General of Forests and Special Secretary, -Member;
Ministry of Environment, Forest and Climate Change,
Government of India

(v) Additional Director General of Forests (Forest -Member;
Conservation), Ministry of Environment, Forest and
Climate Change, Government of India

(vi) Additional Director General of Forests (Wildlife), -Member;
Ministry of Environment, Forest and Climate Change,

Government of India

(vii) Chief Executive Officer of the National Authority -Member-
Secretary.

(2) The Selection Committee to prepare the panel of eligible candidates for
appointment of non-official members of the State Authority shall comprise of the

following, namely—

(/) Chief Secretary of the State

(i) Additional Chief Secretary or Principal Secretary in- -Member;
charge of the Forest Department in the State

(i) One Additional Chief Secretary or Principal Secretary -Member;
or Secretary in the State Government nominated by the

State Government.

-Chairman;
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(iv)  Principal Chicf Conservator of Forests (1 [ead of Forest  -Member;
Force)
() Chief Wildlife Warden of the State -Member,

(vi)  Head of the concerned Regional Office of the Ministry -Mcmber,
of Environment, Forest and Climate Change

(vii)  Chief Executive Officer of the State Authority -Member-

Secretary.

18. Disqualifications of non-official members of National Authority apg
State Authority.—(1) A person shall be disqualified for being appointed as a nop,
official member of the National Authority and State Authority, if he—

(1) has been convicted and sentenced to imprisonment for an offence which
in the opinion of the Central Government or the State Government, g
the case may be, involves moral turpitude; or

(i) 1s an un-discharged insolvent; or

(7ii) is of unsound mind and stands so declared by the competent court; or

(iv) has been removed or dismissed from the service of the Government g

other organisation or undertaking owned by the Government; or

(v) has, in the opinion of the Central Government or the State Government
as the case may be, such financial or other interest in the Nationg
Authority and State Authority, as the case may be, as is likely to affeq
the duties discharged by him as a member.

(2) No order of removal shall be made by the Central Government or the Stat
Government under this section unless the member concerned has been given ;
reasonable opportunity of showing cause against the same.

(3) Notwithstanding anything contained in this rule, a member who has bee;
removed under this section shall not be eligible for re-nomination as a member.
(4) If a non-official member of the National Authority or State Authori

becomes subject to any of the disqualifications referred to in sub-rule (1), his sea
shall become vacant.

19. Meeting of the Governing Body, Executive Committee and monitorin
group of the National Authority.—(1) The governing body of the Nationd
Authority shall meet on such date and place as may be decided by its Chairpersor
in consultation with the Member-Secretary of the governing body to consider th
issues listed in the agenda prepared by the Member-Secretary.

(2) The executive committee of the National Authority shall meet on such dat
and place as may be decided by its Chairperson in consultation with the Member

Secretary of the executive committee to consider the issues listed in the agend
prepared by the Member-Secretary.

(3) The monitoring group of the National Authority shall meet at on such dat
and' pIaCf: :‘md agenda as may be decided by the Director General, Forest Survey ¢
India, Ministry of Environment, Forests and Climate Chan ge, Government of Indi

R

— M\ N A

— r A AN
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20. Notice 0|.I\|.t.l'i"l:.-' l'_nr any meeting ol the governing body, executive
committee ormonitoring group five days clear notice shall be given to the members,
excluding the day o the posting of notice ang day of the meeting;

l’rfmdcd tlm‘l in u\scl of lll'g'!t‘ll(")'. the Mv|nlwr-chrclm'y of the governing body,
exceutive Lonlu:mlu and monitoring group of the National Authority, as the case
may be, .sh‘.\l ﬁg‘ u.m\pt.lcm l}) convene the meeting at a short notice with the
uppl'(“"‘l of the Chairperson of the respective body

21. Quorum of Meeting.—One  half

Chairperson shu!l constitute the quorum at any meeting of the governing, body,
executive commitice or monitoring group, as the case 1;1;1y be z;ml an l';"lC“”“
shall be rounded off to the next higher number, | o

22. Adjournment of Meeting,—Where
minutes of the time notified for the commenc
stand adjourned to the same day, time

members present at the adjourned meeting shall form the quorum

2;,. Decision in Meeting.—The decisions in the meeting shall be by a simple
majority of the members present and voting,

24. Meeting to be Chaired by Chairpersons, etc.—Every meeting of the

National Authority shall be chaired by the Chairperson and in his absence, by any
member of the concerned body as decided by the said body.

25. Meetings of Governing Body, Steering Committee and Executive
Committee of State Authority.—(1) The governing body of the State Authority
shall meet on such date and place as may be decided by its Chairperson in
consultation with the Member-Secretary of the governing body to consider the
issues listed in the agenda prepared by the Member-Secretary.

(2) The steering committee of the State Authority shall meet on such date
and place as may be decided by its Chairperson in consultation with the Member-

Secretary of the steering committee to consider the issues listed in the agenda
prepared by the Member-Secretary.

(3) The executive committee of the State Authority shall meet on such date
and place as may be decided by its Chairperson in consultation with the Member-
Secretary of the executive committee to consider the issues listed in the agenda
prepared by the Member-Secretary.

of the members including the

a quorum is not present within thirty
¢ment of the meeting, the same shall
and place the following week, and the

26. Notice of Meeting.—For any meeting of the governing body, steering
committee or executive committee five days clear notice shall be given to the
members, excluding the day of the posting of notice and the and day of the meeting:

Provided that in case of urgency, the Member-Secretary of the governing body,
steering committee or executive committee as the case may be shall be competent
to convene the meeting at a short notice with the approval of the chairperson of
the respective body.

27. Quorum of Meeting.—One half of the members including the
Chairperson shall constitute the quorum at any meeting of the governing body,



40 " ‘
COMPENSATORY AFFORESTATION FUND RULES, 2018 (R. 2%

\l\‘\‘ll Y i g el
8 Committee or executive committee, as the case may be, and any fraction

shall be .
¢ rounded off to the next higher number
28, \djournme . . «ent within thin
| rient of Mecting. —Where a quorum is not presc y

:ll‘.::::;h:l\d‘l:i\::::‘.t;In" notitied tor the commencement of the mecting. ”‘,{‘.:“?::;(;ht;”
members l‘l\‘\k-‘ ‘_” the same day, time and place the following Week. & €
30, Theet .L nt :\l the adjourned meeting shall torm the quoruni. )
=9. 1 CCIston in .\h‘t'!ing Ihe decisions in the meeting <hall be by a ,\lmple

majon o =
1Oy of the members present and voting
_Every meeting of the

30. Meet; e
tleeting to he Chaired by Chairpersons, ete.-
absence, any member

::1::‘:1\1‘::1\\:[111‘1\“\{'::” h‘c, L‘h;lil'\“d by the (‘ll;lil-’]‘t‘l'.\t‘ll and in his
. ody as decided by the said body.

hnmtllnlr:l:l:;t;:(:ln “"ﬂ"lflli(‘ll =l“d‘ Prnu-'durvs of Nnti(llml‘.-\lltl-l(l.l?“."'-_‘:h;

- S and procedures, in particular the procedure for drawing up &n

linplcnwmmg the budget of the National Authority shall be in accordance with the

L.wm‘“_ll Financial Rules 2017 and the orders issued by the Central Government

from time to time in this regards. —

32. Preparation of Budget of National Authority.—The National Authority
shall prepare its budget for the next financial year slm.\\'ing the estimated receipts
and expenditure of National authority in Form-1 based on the annual plan of
operation including various schemes of the National Authority prepared and
approved by the governing body for the next financial year, showing the estimated
receipts and expenditure of the National Authority and forward the same to the
Central Government in each financial year by the 31st December.

33. Maintenance of accounts and preparation of annual statement of
accounts by National Authority.—The monthly statement of accounts for the
receipt and payment and expenditure shall be prepared in Form-II and annual
statement of accounts of the National Authority shall be prepared in Form-III, and
the National authority shall maintain the records and accounts in Form-IV.

34. Annual Reports.—The annual report shall be prepared by the National
Authority giving brief description of all activities undertaken from National Fund
with separate headings and compiled in separate chapters and the reports shall
include summary of works undertaken and schemes prepared and approved in
annual plan of operation, and the annual report shall be in Form-V.

35. Financial regulation and procedures of State Authority —The financial
regulation and procedures, In particular the procedure for drawing up and
implementing the budget of the State Authority shall be in accordance with the
General Financial Rules 2017 and the orders issued by the Central Government

and State Government from time to time in this regards.

36. Preparation of budget of State Authority.—The State Authority shall
prepare its budget for the next financial year showing the estimated receipts and
expenditure of State Authority in Form-VI based on the annual plap of operation
prepared and approved by the governing body for the next financijg] year, showing

’ 7 |
el

P o
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the CStimateg receipts and expenditure of the State Authority and forward the same
o the Stat€ overnment and Central Government in each financial year by the 31st

December.

37. Maintenance of a?counts and preparation of annual statement of
accounts.by State Authority— The monthly statement of accounts shall be
prepared 11 Form-VIL; the monthly statement of the State Authority on physical
and financial achievements shall be prepared in Form-VIII and annual Stlzjltgment
of accounts of the'State Authority shall be prepared in Form-IB( dklh State
Authority shall maintain its records and accounts in Form-X e e s

38. Anppal reports.—The annual report shall be prepared by the State
Authority giving brief description of all activities undertaken from State Fund with
separate headings and compiled in separate chapters and the reports shall include
summary of works undertaken and schemes prepared and approved in annual plan
of operation, and the annual report shall include the statement in Form-XI.

The annual plan of operation of State Authority.—The annual plan of
operation of the State Authority shall be prepared in Form-XII and shall be
submitted by the State Authority before the 31st December of every year to the
National Authority for the next financial year.

FOorM 1
Annual Budget proposal of National Authority for financial year—
[See Rule 32]

1 2 3 4

SI. No.

Description

Current
Financial
Year
(in Rs)

Last
Financial
Year
(in Rs)

a. Opening Balance of funds received from ad hoc Authority
as on 1st April

b. Opening Balance of amount received from State Authority
as on 1st April

c. Opening Balance of loans/grants etc. received as on 1st
April

Total funds available with National Authority (as on Ist
April)(1+2)

3.()

Annual Expenditure of National Authority out of National
Fund

a. Recurring Management Expenditure

i. Personnel services and benefits

ii. Administrative Expenses

iii. Other Administrative Expenses

iv. Any other expenditure
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—

Capital Asset

b. Non recurring Management Expenditure like Creation of

¢. Expenditure on Ongoing Schemes

d. Expenditure on New Schemes

77

3.(ii)

¢. Monitoring and Evaluation Expenditure

Total estimated expenditure out of grants/loans etc.

4.(i)

Estimated Gross Total Expenditure {3(i)+3(ii))

(if)

received from ad hoc Authority.

Estimated payments to State Authorities out of funds

Total closing balance with National Authority

a. Closing balance of funds received from ad hoc Authority

b. Closing balance out of receipt from State Authority

c. Closing balance of grants/loans etc.

Declaration

) )) ) )

The budget proposal as mentioned above has been approved and adopted by the Natioy,
Authority. Date:

“

FOrM 11

Member-Secretay,
National Authorj

Monthly Statement of Accounts of National Authority for the Receipt

and Payment/Expenditure Month

-------

Financial year

v

.......

[See Rule 33]
1 2 3 4 5
Sl Head Current Last Cumulative
No. month (in | month (in amount
rupees) rupees) till this
month(in
rupees)
L Total Opening balance of National Fund
(a+b+c+d)
a. Opening Balance of Principal Amount of
National Fund out of 10% share of ad hoc
Authority
b. Opening balance amount of 10% share
received by National Fund from State
Fund
c. Opening balance amount of interest ]
accrued to National Fund
d Opening balance amount of grants, loans, S pe
etc. unspent by National Authority
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I1.

Opening balance amount of share of State
Fund, under ad hoc Authority still lying
with National Fund (a+b)

Opening balance amount of 90% share
of ad hoc Authority due to State Fund,

still lying with National Fund (Mention
names of states)

Opening balance amount of Interest on
90% share of ad hoc Authority due to
State Funds, still lying with National
Fund (mention names of states)

III.

Total Amount received by National Fund
during the year (a+b)

Amount of interest accrued to National
Fund

1. Amount of interest accrued to National
Fund out of 10% share of ad hoc
Authority and under Act

ii. Amount of interest accrued to National
Fund out of 90% share of ad hoc
Authority still not transferred from
National fund to State Fund

Amount of receipt by National Fund
(other than ad hoc Authority) (i +11)

i. Receipt of funds from State Funds (10%
as share of National Fund)

ii. Amount of grants, loans etc. received

Amount of 10% share of National Fund
collected by States under the Act with
interest thereon and not transferred to
National Fund (mention names of states)

Total payment by National Fund to State
Fund out of ad hoc Authority (a+b)

Payments by National Fund to State
Fund (Out of 90% of ad hoc Authority)
(14243+4+5+6+7+849)

1.Compensatory Afforestation

P4 Additional Compensatory
Afforestation

3. Penal Compensatory Afforestation

4 Net Present Value

5. Penal Net Present Value

6. Catchment Area Treatment Charges

7. Wildlife Conservation Plan Charges
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8. Safety Zone Treatment Charges
———r
|| 9 Others (please specify)
b
Payment from National Fund to State
Fund out of interest accrued on ad hoc
Authority
—
VI. p ]
;fmf‘] Expenditure by National Authority
uring the year out of Principal and
Interest amount (a+b)
(a . . N . 4'—___—___-—_—__—_‘
) -/:\d:-l:l.r;lstrat:vc Expenditure (i+ii+iii+iv
Vi
: L ==
1. Personnel services and benefits ]
e o ___.___..__.._—————__‘_—
1. Administrative Expenses
s s _______—_——.
111. Other administrative expenses
. = . L
i MO““OUHg and  Evaluation
Expenditure
v. Other administrative expenses
vi.  Non recurring  Management
Expenditure like Creation of Capital
Asset
(b) Expenditure on Schemes (i+ii+iii)
i. Expenditure on ongoing schemes
ii. Expenditure on New Schemes
iii. Others
VIl Total closing balance of National Fund (a
+b+c+d)
a. Closing Balance of Principal Amount
of National Fund (10% share of ad hoc
Authority)
b. Closing balance amount of 10% share
received by National Fund from State
Funds under the Act.
c. Closing balance amount of interest
accrued to National Fund
d. Closing balance amount of grants,
loans, etc. received by National Authority
-
VIII a. Closing balance amount of 90% share
of ad hoc Authority due to State Funds,
still lying with National Fund (mention
names of States)
b. Closing balance amount of Interest
on 90% share of ad hoc Authon’ty. due
to State Funds, still lying with National
Fund (mention names of States)
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Declaration

The above Report has been verified and found correct. The report has b dopted by National
as been adopted by Nationa

Authority

Date:
Signature

Member-Secret: Vati ity
ary, National Authonty.
FORM IIT

Annual statement of Ac
S - ccounts Of Na 4
Authority for Financial Year tional

[See Rule 33]

.........

As on 31st March......

T | 2
3 4

/—-"’—_ D . .
S1.No escription Cuitent Last
Financial Financial
Year Year
(in Rs.) (in Rs.)

—-’-—-—_-_——_7 .
Total Opening balance of National Fund (at+b+c+d+e+f)

—_—T . . .
Opening Balance of Principal Amount of National Fund
(10% share of ad hoc Authority)

—___-_.—— .
Opening balance amount of 10% share received by
National Fund from State Fund under the Act

Opening balance amount of interest received by National

c.
Fund (Both ad hoc Authority and under the Act)

d. Opening balance amount of grants, loans etc. received by
National Authority

e. Opening balance amount of 90% share of ad hoc
Authority due to State Funds, still lying with National
Fund (mention names of States)

f. Opening balance amount of Interest on 90% share of

ad hoc Authority due to State Funds, still lying with
National Fund (Mention names of States)

1L Total Opening balance of State Funds (a+b+c+d)

al amount component wise
share of ad hoc

a. Opening balance of princip
of all states after expenditure (90%
Authority) (1+2+3+4+5+6+7+8+9)

1.Compensatory Afforestation

restation

2. Additional Compensatory Affo

3. Penal Compensatory Afforestation

4. Net Present Value
5. Penal Net Present Value
6. Catchment Area Treatment Charges

7. Wildlife Conservation Plan Charges

8. Safety Zone Treatment Charges
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9. Others (please specify)

Opening balance amount of interest received by State
Funds (both on ad hoc Authority and deposit under the

Act)

Opening balance amount of grants, loans, etc. rececived
by State Authority

Opening balance amount of 10% share of National Fund
collected under the Act by States and not transferred to

National Fund

Total amount received by National Fund during the year
(a+b)

Amount of interest accrued to National Fund

i. Amount of interest accrued to National Fund out of
10% share of ad hoc Authority

ii. Amount of interest accrued to National Fund out of
90% share of ad hoc Authority still not transferred by
National Fund to State Fund

Amount of receipt by National Fund (Other than ad hoc
Authority) (i + ii)

i. Receipt of funds from State Funds (10% as share of
National Fund) under the Act

ii. Amount of grants, loans etc. received

IV.

Outstanding dues of National Fund, received by State Fund under the Ac

i. Amount of 10% share of National Fund under the Act
collected by States and not transferred to National Fund

(Mention names of states)

accrued to State Fund (on

ii. Amount of interest
109% share not transferred

outstanding National Fund’s
to National Fund)

Total Amount received by State Fund during the year (a

+b)

Amount of
deposits)

interest accrued to State Fund (on State Fund

Amount of received by State Fund (Other than ad hoc

Authority) (i + ii)

i. Receipt of funds by State Fund (90% as share of State

Fund under the Act)

d by State Fund

ii. Amount of grants, loans etc. receive

Total payment by National Fund to State Fund out of ad

hoc Authority (a+b)
Payments by National Fund to State Fund (Out of 90%

of ad hoc Authority) (1+2+3—|—4+5+6+7+8+9)

1. Compensatory Afforestation
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R -
2. Additional Compensatory Afforestation

——

||

3. Penal Compensatory Afforestation

4. Net Present Value

5. Penal Net Present Value

|

6. Catchment Area Treatment Charges

7. Wildlife Conservation Plan Charges

8. Safety Zone Treatment Charges

9. Others (please specify)

b Payment b\ National Fund to State Fund out of interest

accrued of ad hoc Authority

| VIL Total cxpcnditurc by National Authority during the year

g out of principal and interest amount (a+b)

. (a) Administrative Expenditure (i+ii+iii+iv+v+vi)

L i. Personnel services and benefits

L ii. Administrative Expenses

' iii. Other administrative expenses

: iv. Monitoring and Evaluation Expenditure
v. Other administrative expenses
vi. Non recurring Management Expenditure like
Creation of Capital Asset

(b) Expenditure on Schemes (i+ii+iii)
i. Expenditure on Ongoing Schemes
ii. Expenditure on New Schemes
1ii. Others
VIII. | Total Expenditure from State Fund (i+ii)
i. Total expenditure from State Fund out of ad hoc
Authority
ii. Total expenditure from State Fund under the Act
IX. Total Closing balance of National Fund (a+b+c+d+d+e

+)
a. Closing Balance of principal amount of National Fund
(10% share of ad hoc Authority)
b. Closing balance amount of 10% share received by
National Fund from State Fund under the Act
c. Closing balance amount of interest received by
National Fund
4. Closing balance amount of grants, l0ans, etc. received
by National Authority
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¢. Closing balance amount of 90% share of ad hoc
‘ Authority due to State Fund, still lying with National
B Fund (Mention names of states) (14243+445+6+74849)

1. Compensatory Afforestation

(o9

- Additional Compensatory Afforestation

(FS)

. Penal Compensatory Afforestation

|

. Net Present Value

. Penal Net Present Value

- Catchment Area Treatment Charges

- Wildlife Conservation Plan Charges

= -3 BECS BN B B RO, BN S SN

- Safety Zone Treatment Charges

9. Others (please specify)

f. Closing balance amount of Interest on 90% share of ad
hoc Authority due to State Fund, still lying with National
Fund (Mention names of states)

X. Total Closing balance of State Fund (a+b+c+d)

a. Closing balance of principal amount component wise
of all states after expenditure (90% share of ad hoc
Authority) (1+2+3+4+5+6+7+849)

b. Closing balance amount of interest received by State
Fund (both on ad hoc Authority and under the Act)

c. Closing balance of grants, loans, etc. received by State
Authority

d. Closing balance amount of 10% share of National
Fund collected by States under the Act and not
transferred to National Fund along with interest

XI. Cumulative figure of National Fund outstanding dues
from states (Out of 10% share of National Fund collected
by States under the Act and not transferred to National

Fund along with interest)

Declaration
The above report has been verified and found correct. The report has been adopted by National
Authority.

Date
Signature

Member-Secretary,
National Authority,
ForM IV
Records and Accounts to be maintained by the National Authority
[See Rule 33]

The following accounts/records will be maintained: |
1. Cash Book, Ledger, Journal, Public Fund Accounts Register
2. Stock Register, Fixed Asset Register.
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Statement of Accounts

Monthly financial statement of Accounts
Quarterly Monitoring Register
Register for Annual Share of National Fund fr
Register of Grants/Loans etc,
Records of schemes approved and executed by
of funds released to beneficiaries of the sch

eme.

FOrRM V

of National Authorit

and physical output

om the State Fund (State wise)

Yy the National Authority including statement

. : y for the
financial year ending on 315t March, 20......
[See Rule 34)
(Separate Forms for other Grants/Loans etc. are to be submitted)
As on 31st March.....,
1 2 3 4 5 6 7 8
" . . .
Sl. Head Physical Actual Cumulative | Budget | Actual | Cumulative
No. output physical physical | allocation | amount | amount
as achievement |achievement during spent till date
approved | during the till date. the year (in (in Rs)
in year(in (in units) (in Rs) Rs)
annual units)
plan of
operation
(in
units)
I Schemes
a. Ongoing
schemes
i.
ii.
iii.
iv.
V.
b. New
Schemes
i.
ii.
iii.
iv.
V.
vi.
c.  Others

(specify)

|
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ii.

i,

iv

Budget Actual Actual amount | Remarks
Allocatiop amount spent  during
(inRs.) | spent last year (in Rs.)
during the
year  (in
Rs.)

11 Administrative
a. Charges*
Other
Administrativel
Expenses*
c. Others*

II1 Monitoring
and
Evaluation

a. Annual
Audit

b.
Comptroller
and Auditor
General
Audit

c. E-green
Watch
QOutcome

d. Third
Party
Monitoring

Declaration:

The above Report has been verified and found correct. The Report has been adopted by National

Authority

Date:
Signature Member-Secretary, National Authority
Notes: ITa * Administrative charges include - Staff salary ﬂnd. wages, Pay and Allowances,
Overtime Allowances, Pensionary charges, Medical Treatment, Administrative Expenses, Domestic
Travel, Foreign Travel, Office Expenses, Electricity and Power, Water Charges, Rent, Rates and Taxes
(incluciing property tax), Hire, Purchase and Maintenance of Staff Car including petroleum, oi] and

lubricants (POL).

IIb* Other administrativ .
-official members of the National Authority, B>
amme, Advertisement & Publicity,

e charges include - Sitting fee and admissible allowanceg ¢ the
Expenditure on conference, Seminar, worksho
non Teain Progr Minor works, Professional Ser\’ices Othg;
etc., Training Pro ’

contractual Services.
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IITc* Others i g = g .
o), Printin r :jan‘:l::llc ('grtagc and Camage inwards (on purchase of fixed assets/non-recurring
;‘1 e e (other than academic), Subscription Expenses (other than academic)

on recurring manage : : es (other th: ademic),
. g agement expenditure like, creation of Capital Asset of National authority, any other
expenditure. rity, any othe

Form VI
Annual Budgc't proposal of State Authority for financial year.........
Submitted along with the Annual Plan of Operation

[See Rule 35]
13(1)' Description Current Last
Financial Financial
Year Year
(in Rs) (in Rs)
L. a. Opening Balance of funds received from National

Authority as on 1st April

b. Opening Balance of loans/grants etc. received as on
1st April

2. Estimated Annual receipt of State Authority

(a) Receipt of Fund by State Authorities from User
agencies

(b) Receipt of accrual of interest on State Fund

(c) Receipt of Grants/loans/others of State Authority

(d) Any Other Income

3. Total estimated funds available with State Authority (as
on 1st April)(1+2)

4.(7) Annual proposed expenditure of State Authority out of
State Fund

Activities to be undertaken from interest (specify) under
Rule 6

Recurring Management Expenditure

i. Personnel services and benefits*

ii. Administrative Expenses**

iiii. Other Administrative Expenses***

iv. Any other expenditure

Activities to be undertaken from Net Present value
(specify) under Rule 5

a. Non recurring Management Expenditu
of Capital Asset/
b. Afforestation and other permissible activities

re like Creation

c. Expenditure on Ongoing works

d. Expenditure on New works

e. Monitoring and Evaluation Expenditure

4(ii) | Compensatory Afforestation works
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|43 Catchment Area Treatment works

4(1v) Wildlife Management works

4(v) Other (specify)

L 4.(vi) | Total estimated expenditure out of grants/loans etc.

| 5.0 Estimated Gross Total Expenditure
[ {4+ +41I0)+4(iv)+4(v)+4(vi))

(i) Estimated payments to National Authorities out of funds
received from use agency.

6. Total closing balance with State Authority

a. Closing balance of funds reccived from National
Authority

—‘\
‘\?
—___\\‘:

|

“*\—:
—

|

—
=

B

b. Closing balance out of receipt from User agencies

c¢. Closing balance of grants/loans etc.

Declaration
The budget proposal as mentioned above has been approved and adopted by the State Authority,

Date:
Member-Secretary

State Authority

Note 1: For the purpose of budget estimate (referred in serial number 1, 2 and 3) for the year under
consideration the opening balance refers to the fund available as on the 1st April of the previous year,

Note 2:*Personnel services and benefits includes -Staff salary and wages, Pay and Allowances,
Travelling Allowances, Overtime Allowances, Pensionary charges, Medical Treatment etc.

Notes 2: ** Administrative expenses include - Office Expenses, Electricity and Power, Water
Charges, Rent, Rates and Taxes (including property tax), Hire, Purchase & Maintenance of Staff Car
including petroleum, oil and lubricants (POL) of the State Authority.

Note 3: *** Other administrative expenses include - Sitting fee and admissible allowances to

the non-official members of the National Authority, Expenditure on conference, seminar, workshop,
etc. Training Programme, Advertisement and Publicity, Minor works, Professional Services, Other

contractual Services.

FOrM VII
Monthly Account of State Authority for the Month.........
[See Rule 37]
I. Total opening balance of | Out of | out of | Current Last Cumulative
State Funds (a+b+c+d) 90% 90% month month | amount
share of | share of [ (in (in till  this
State State rupees) | rupees)| month (in
Fund Fund rupees)
under under
ad hoc the Act
Authority
*-—-_—\-_
a. Opening  balance of
principal amount
component wise
(142+43+4+5+6+7+8+9)
_\-_-*_
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nY.

P’.———-

1.Compensatory
Afforestation

2 Additional
Compensatory
Afforestation

3. Penal Compensatory
Afforestation

4. Net Present Value

5. Penal Net Present Value

6. Catchment Area
Treatment Charges

7. Wildlife Conservation
Plan Charges

8. Safety Zone Treatment
Charges

9. Others (please specify)

Opening balance amount of interest received by
State Fund (both from ad hoc Authority and under
the Act)

Opening balance amount of grants, loans etc.
received by State Authority

Opening balance amount of 10% share of National
Fund with interest on delay, collected by States
under the Act and not transferred to National Fund.

Total Amount received by State Fund during the
month (a+b+c+d)

Amount of interest accrued to State Fund (on State
Funds deposits under the Act and from ad hoc
Authority transferred by National Fund)

Total Receipt by State | Out of | out of
Funds from ad hoc | 90% 90%
Authority and under the share of | share of
Act State State
Fund Fund
under under
ad hoc | the Act
Authority

Principal Amount
Component wise
(14243 +4+5+6+7+849)

1.Compensatory
Afforestation

2. Additional
Compensatory
Afforestation
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3. Penal Compensatory
Afforestation ’___________.n—--'/‘—-“—_*—-—\\-.

4. Net Present Value

5. Penal Net Present Value | ~~

6. Catchment  Area
Treatment Charges —T | \‘

7. Wildlife Conservation

y ~ ———
b - Plan Charges e 1

8. Safety Zone Treatment .
Charges |

9. Others (please specify)

]
Amount of grants, loans etc, received by State
Fund |

d. Amount of interest on National Fund 10% share
under the Act not transferred to National Fund

III. Total Expenditure by State Fund (a+b)

a. Total expenditure by State | Out of | out of
Funds under ad hoc | 90% 90%

Authority and under the | share of | share of .
Act State State .
Fund Fund |
received | under
from ad | the Act
hoc
Authority —

Principal Amount
Component wise of all
states (14+2+3+4+5+6+7)

1.Compensatory
Afforestation
2. Additional

Compensatory
Afforestation

3. Penal Compensatory
Afforestation

4. Net Present Value

5.Catchment Area
Treatment Charges

6. Wildlife Conservation
Plan Charges o
7. Others (please specify) o

b. Total Expenditure by State Funds out of interest
transferred from ad hoc Authority and under the

Act —l__ |
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/Wt Spent by State Fund (60% of interest
accrued)
/f -
__— ;. Amount Spent by State Fund (40% of interest
accrued)
/W National Fund
v, |
L—" i. Out of principal amount of 10% share of National
Fund under the Act
i
—| ii. Out of Interest amount on delayed payment of
National Fund share
—’_-—-—- .
’T/ Total Closing balance of State Fund (a+b+c+d)
— | a. Closing  balance | Out of | State
component wise of all | ad hoc | Fund
State Fund Authority| share
under
the Act
— | Total Principal amount
(142+43+4+5+6+7+849)
1.Compensatory
Afforestation
2. Additional
Compensatory
Afforestation

3. Penal Compensatory
Afforestation

4. Net Present Value

5. Penal Net Present Value

6.Catchment Area
Treatment Charges

7. Wildlife Conservation
Plan Charges

8. Safety Zone Treatment
Charges

9. Others (please specify)

b. Closing balance amount of interest received by
State Fund (both on fund from ad hoc Authority
and under the Act)

c. Closing balance amount of grants, loans etc.
received by State Authority

d. Closing balance amount of 10% share of
National Fund under the Act and interest collected
by State on delayed payment to National Fund and
not transferred to National Fund.

VL. | Cumulative figure of under the Act’s outstanding
dues from states (out of 10% share under the Act
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4 ,[l

—

and interest, collected by States on delay and not
transferred to under the Act)

—

The ab Declaration
€ above L,
Authority, report has been verified and found correct. The report has been adopted by Star,

Date
Signarure
Mcmbcr-Secreta,_}
State Authom).
FOrM VIII
- Monthly Statement of State Authority on
ysical and Financial achievements by the State
[See Rule 37]
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I Total Expenditure out
of ad hoc Authority

funds [Total Component
wise works from

Principal Amount]
(1+2+3+4+5+6+7+8+9)

1. Compensatory
Afforestation
2

Compensatory
Afforestation

3. Penal Compensatory
Afforestation
4. Net Present Value

5. Penal Net Present Value
Area

Additional

6. Catchment
Treatment Charges

7. Wildlife Conservation
Plan Charges J
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~— | sSafety Zone Treatment
Charges

— | 0.0Others (please specify)
e e ir

1L Amount ©of expenditure
from State Fund out of
Q0% share

[Total component Wise
works from pnncipal
! amount]

; (142+3+3+5+6+748+9)

Total Component wise
Principal Amount works

— |
It Compensatory

Afforestation

2 Additional
Compensatory
Afforestation

-

3. Penal Compensatory

Afforestation
4. Net Present Value
S.Penal Net Present Value

6. Catchment Area
Treatment Charges

7. Wildlife Conservation
Plan Charges

8. Safety Zone Treatment
Charges

9. Others (please specify)

118 Total Expenditure by State
Funds out of interest
transferred from ad hoc
Authority

[V-a. | Amount Spent by State
Fund (60% of interest
accrued)[142+3+4+5+0]

1.to offset the incremental
cost of compensatory
afforestation and penal
compensatory
afforestation ~ at  the
increased wage rates;

2.to offset the incremental
cost of catchment area
treatment plan at the

L increased wage rates;
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3.to offset the incremental
cost of wildlife
management plan at the

™

increased wage rates

4. Disbursement  of
salary and allowances of
members and staffs, both
regular and contractual,
of the State Authority
constituted under the Act; [

5. Disbursement of sitting
fees and allowances
to nominated members
of the State Authority
constituted under the Act; —

6.activities referred in
sub-rules (2) and (3) of

Rule 5

Amount Spent by State Fund (40% of Interest accrued)

Total Administrative Expenditure (iiiii+v+v+Vi)

i. Personnel services and benefits

ii. Administrative Expenses

iii. Other administrative expenses

iv. Monitoring and Evaluation Expenditure

v. Non recurring management expenditure like creation of
capital asset

vi. Other expenditures referred in sub-rule (b) of Rule 6

Outstanding dues to be paid to National Fund under the Act
(out of 10% share and accrued interest on the National Fund

share not transferred)

The above repo

Authority.
Date:

Declaration

1t has been verified and found correct. The report has been adopted by St

Signatut
Member-Secretay
State Authority
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ForMm IX

Annual Statement of State Authority on Physical
and Financial achievements by the State. ..

[See Rule 37]

———

T T e i o e e

Sl. No

Description

Physical Target as approved in annual

plan of operation (in units)

Actual physical achievement during the

year (in units)

Physical Target (others)

Physical Achievements (others)

Financial Target (in Rs)

Financial Achievement (in Rs)

Total expenditure out of
ad hoc Authority funds
[Total Component wise
works from Principal
Amount]

(14243 +4+5+6+7)

1. Compensatory
Afforestation

2. Additional
Compensatory
Afforestation

3. Penal Compensatory
Afforestation

4. Net Present Value

5. Catchment  Area
Treatment Charges

6. Wildlife Conservation
Plan Charges

7. Others (please specify)

Amount of expenditure by
State Fund out of 90%
share

[Total Component wise
works from Principal
Amount]
(142+3+4+5+6+7)

Total Component Wwise
Principal Amount works

- ms——
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1.Compensatory
Afforestation

|

I

2.Additional
Compensatory
Afforestation

|

3.Penal  Compensatory
Afforestation

1

4. Net Present Value

S. Catchment Area
Treatment Charges

——

6.Wildlife  Conservation
Plan Charges

7.0thers (please specify)

I1.

Total Expenditure by State
Funds out of interest
transferred from ad hoc
Authority

I'V-a.

Amount Spent by State
Fund (60% of interest
accrued)[1+2+3+445+6]

1.to offset the incremental
cost of compensatory
afforestation and penal
compensatory
afforestation  at  the
increased wage rates;

2.to offset the incremental
cost of catchment area
treatment plan at the
increased wage rates;

3.to offset the incremental
cost of wildlife
management plan at the
increased wage rates

4.Disbursement of salary
and allowances of
members and staffs, both
regular and contractual,
of the State Authority
constituted under the Act;

5. Disbursement of sitting
fees and allowances
to nominated members
of the State Authority
constituted under the Act;

6.activities referred in sub
rule (2) and (3) of Rule 5
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p—

[V-b.

Amount Spent by State Fund (40% of Interest accrued)

Total Administrative Expenditure (141i+iii4iv+v+vi)

vit. Personnel services and
benefits

Vil Administrative
Expenses

ix. Other administrative
expenses

—_—
|

|

|

P

|

|

e
SR

X. Monitoring and
Evaluation Expenditure

.4 8 Non recurring
management expenditure
like creation of capital '
asset

xii. Other expenditures
referred in sub-rule (b) of
Rule 6

Outstanding dues to be
paid to National Fund
under the Act (out of 10%
share and accrued interest
on the National Fund
share not transferred)

Declaration

The above report has been verified and found correct. The report has been adopted by State
Authority.

Date:

Signature
Member-Secretary
State Authority
ForM X
Records and Accounts to be maintained by the State Authority
[See Rule 37]

The following accounts/records shall be maintained:

©NAUN R BN

hed

Cash Book, Ledger, Journal, and Public Fund Accounts Register.

Stock Register and Fixed Asset Register.

Registers showing expenditure by Heads of Accounts.

Monthly financial statement of Accounts and physical outputs.

Quarterly Monitoring Register.

Register for Annual Share of National Fund from the State Fund (State wise)

Register of Grants/Loans, €tc.
Work register recording all physical works and corresponding expenditure carried out

State Fund.
Plantation journal.
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Form XI
Statement of Accounts of State Authority for the
financial year ending on 31st March, ......
[See Rule 38]

(Separate Forms for other Grants/Loans elc. arc to be submitted)
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IL Schemes
1. Compensatory
Afforestation
Additional Compensatory
Afforestation
3. Penal Compensatory
Afforestation
4. Net Present Value
5. Catchment  Area
Treatment Charges
6. Improvement/
protection of forest
7. Publicity and Education
8. Training
9. Movable assets
i
ii
_._—__——i__._._"———/—_
ji1
[ —
10. Immovable assets
g u |
— | .
i
il I SR SR S S
"1 'f ]
11. Other (spect y)
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1
[ |
- Budget | Actual Actual |Remarks|

Allocation| amount amount

1 (inRs.) spent spent
| during during
. the year last
| (inRs.) year
|
‘ (in Rs.)
| 1l a. Administrative Charges*
‘; b. Other Administrative Expenses*
“ C. Others*
| em—— . .
| 11 Monitoring and Evaluation

¢. Annual Audit

f. Comptroller and Auditor General

Audit

g. E-green Watch Outcome

h. Third Party Monitoring

Declaration

The above Report has been verified and found correct. The Report has been adopted by State
Authority.

Date:
Signature
Member-Secretary
State Authority
Notes: II-a * Administrative charges include - Staff salary and wages, Pay and Allowances,
Overtime Allowances, Pensionary charges, Medical Treatment, Administrative Expenses, Domestic
Travel, Foreign Travel, Office Expenses, Electricity and Power, Water Charges, Rent, Rates and Taxes

(including property tax), leasing and hiring of Staff Car including petroleum, oil and lubricants (POL),
leasing and hiring of buildings for State Authority

II-b* Other administrative charges include - Expenditure on conference, seminar, workshop,
etc. Training Programme, Advertisement and Publicity, Minor works, Professional Services, Other
contractual Services.

III-c* Others include Cartage and Carriage inwards (on purchase of fixed assets/non-recurring
items), Printing and Publications (other than academic), Subscription Expenses (other than academic),
Non recurring management expenditure like, creation of Capital Asset of State Authority, any other

expenditure.

ForM XII
[See Rule 39]
Annual Plan of Operation

[To be submitted by the 31st December
of current year for next financial year]

The annual plan of operation (APO) shall be prepared in the following parts:
1. Part-1: Brief history and past performance
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) the State. .
schemces (physical and ﬁn“ncia,

and community dcvck)pmc
rs from the State F“nzt :

tor it
and related
;;cmcm
Jast five yca

Part-1 of APO shall contain:
(¢) Brief description of forests at
(b) Compensatory afforestation, ol
including catchment arca treatmen
works and activities carricd out therein in

in tabular form.
(¢) Forestry and other related schemes (physical an
therein in the state in previous ycars from the fun

1d forestry S€¢
her forestry
(, wildlife mand
he State 1
| financial) and ncluvmc,: carried

ci ther scheme:
| received under 0 5 Of the

stricts/ forest divisions of the Sty

Government in tabular form. '
(d) Year wise total forest arca diverted in the various di
since 1980, in tabular form ] '
otal comy ' - . the Stz ¢ 1980, i
ion carried out 1N the State sinc , in tabulg,

(e) Year wisc total compensatory afforestat
y the Monitoring ang

ring work done b

rk done by the independent monito;

form.
()] I}ricf description and abstract of the monito
Evaluation Wing of the State Forest Department.
(&) Bricef description and abstract of the monitoring WO
(Third Party Monitoring) in the State .
(h)  Any other important information for consideration relevant for preparing APO.

2. Part-II: Activities to be undertaken for compensatory afforestation, additional compensatory
affor.cstmion, penal compensatory afforestation, catchment area treatment plan and for any other site
specific scheme may be used as per site-specific schemes submitted by the State along with the
approved proposals for diversion of forest land under the Forest (COHSCI’VﬂﬁOﬂ) Act, 1980 (69 of 1980)

referred to in clause (a) of Section 6 of the Act:

(@) District/ forest division wise details of new compensatory afforestation, catchment area
treatment plan works, wildlife management activities t0 be done as per the conditions
imposed under forest clearance granted by the Central Government under the Forest
(Conservation) Act, 1980.

Location, estimated cost and implementation schedule of each activity proposed to be

executed from State Fund to be provided district / division wise.

(c¢) Details of maintenance works in physical and financial terms proposed to be undertaken in
the current financial year in the case of compensatory afforestation work, catchment area
treatment plan works, wildlife management activities and other such activities undertaken
in previous years which need maintenance for its survival and sustainability.

Note: Details of only those districts may be provided where the compensatory
afforestation, penal compensatory afforestation, catchment area treatment, wildlife
nt and other activities referred to in Section 6 of the Act have to be undertaken

manageme
during the current financial year under consideration.

III: Activities to be undertaken from net present value and interest component referred

®)

3. Part-
in Rule 5 and Rule 6:
(a) District/ forest division wise details of activities to be done in the State on specified
activities referred to in Rule 5 and Rule 6.
estimated cost and implementation schedule of each activity proposed to be

() Location,
executed from State Fund to be provided district / division wise.
ce works in physical and financial terms, proposed to be undertaken

(¢) Details of maintenan
in the current financial year in the case of activities undertaken in the State on specified
activities referred to in Rule 5 and Rule 6 undertaken in previous years which needs
maintenance for its survival and sustainability.
Note: Details of only those districts may be provided where these activities referred to
in Rule 5 and rules 6 have to be done during the current financial year under consideratjon
4. Part-IV: Measurable output of all physical activities and targets of each permissible activit
along with the period required for achieving the measurable output: y
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(a) Physica! and ﬁnn@cinl largets of each activity to be undertaken in measurable quantity
along with the estimated cost of such activities in tabular form including details provided
in Part T and Part 111,

(b) Mcn{.urnblc output of all physical activities to be undertaken along with the period
required for achieving the measurable output.

(c) Dcm.lls 'of the concurrent monitoring and evaluation report including third party
monitoring undertaken in past with photographs.

Norc': The APO duly approved by the State Authority shall be submitted by the State

Authority before the 315t December of every year to the National authority for the next
financial ycar.

Declaration

The above annual plan of operation has been adopted by the State Authority.
Signature

Member-Secretary
State Authority




